s Papers Lad

ted by the hon member, 1t should be sent
to the Committee

MR SPFAKER I have not scen 1t in
detail  We got it last evening I got 1t
when 1 was coming i So 1 just scipped
it Now I will examine 1t again

1009 hrs
PAPLRS LAID ON THL TABLF

RrEVIEW AND RIPORT 01 TREVFNI STRUC-
TLRAIS I TD

TIN  MINISTFR OF  STIET  AND
MINFS (SHRI S MOHAN KUMARA
MANGAL AM) 1 beg to lay on the Tablc
a copy each of the followmg papers under
sub section (1) of scction 619A of the ( om-
panies Act, 1956

(1) Review by the Government on
the working ol the Trivem
Structural | smited for the year
Do

Annual Report of the Trivem
Stiucturals 11mited tor the year
1970 71 along with the Audited
Accounts and the commen's of
the Comptroller and Auditor
General  thereon [Placed m
Library See No LT-1333/71})

S
<
~

NortiricaTion (NDER  MYSORE  MoOTOR
Viuic) +5 JAXATION AcCT, E1C AND
GuiaRAT CARRIAGL 0y Goops TAaxA-
110N (AMDT ) RuULES

THE MINISTER OF PARIIAMEN
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
1 beg to lay or the Tabl

(1) A copy each of the following
Mysore Government Notifica-
tions (Hindi and Fnghsh ver-
sions) under sub section (2) of
section 16 of the Mysore Motor
Vehicles Taxation Act, 1957,
read with clause (¢) (1v) of the
Proclamation dated the 27th
March, 1971, 1ssued by the Presi-
dent 1n relation to the State of
Mysore —

() S O 1482 published m
Mysore Gazette dated the
26th August, 1971,

PAUSA 1, 1893 (S4A4)

Papers Lawd o

(1) S O 1490 puthished n
Mysore Gazettew dated the

26th August, 1971 [Placed
wn Libiary Sce No LT
1334/71 ]

(2) A copy of the Mysore Motor
Vehicles (Seventh Amendment)
Rules 1971 (Hindi and English
versions) published 1n Notifica-
tion No G S R 247 in Mysore
Gazette dated the 12th August
1971, under sub-section (3) of
section 133 of the Motor
Vehicles Act, 1939, rcad with
clause (¢) (iv) of the Proclama-
tion dated the 27th March, 1971,
1ssucd by the President in rela
tion to the Statc of Mysore
[Placed in library  Sec No
I T—1335/71 )

(3) A copy of the Gujarut C arrage
of Goods Iaxation (Amendment)
Rules 1371 (Hind1 and [nghsh
vetsions) published 10 Notifici-
tion  No GH/G//1/98/CGT-
1263/21683 | 1 GQujarat Govern
ment Garsette dated the 15th
July, 1971, under sub scction
(4) of Section 32 of the Gujarat
Carnage of Goods Taxation
Act, 1962, 1ead with clause (¢)
(v) of the the Proclamation
dated the 13th May, 1971, isued
by the President in relation to
the Stite of Gujarat [Placed

w Libraay  Sce No LT-—1336/
711]
S1ATEMFNIS  CORRLCIING REPLIES TO

USQ Nos 1025 AND 1102 RF AsSIS1ANCE
10 UP 10R DEVFTIOPMFNT Of BACK-
wWARD H L1 ARreas Lrc

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) [ begto lay on the
Table two statements correcting the rephies
given on the 2nd June, 1971 to Unstarred
Questions Nos 1025 and 1102 by Shri
Narendra Singh Bisht tegarding assistance
to U P for Development of Backward Hill
Areas and Regional Dispanties and
Imbalances, respectively, and giving reasons
for delay in cerrecting the rephes

Starements
(1) In reply to Lok Sabha Unstarred



